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| . (BillNo. 4 of 1996) '

'A,

" t0 provzde for the constztunon of the Goa. State Commission for
‘Womentoexercise thepowers conferredon.and to perform the

- functions asstgned to it on all matters concerning women in
Goa and incidental thereto 50 .as to mtprove the status of
women in Goa '

. Be it enacted by the Leglslatwe Assembly of Goa in the
Forty-seventh year of the Republic of | India as follows:— -

. CHAPTER I -
. Prefiminary

1. Shorttitle, extentand coimmencement.—(1)’ This Actmay -
‘be called the Goa State Commission for Women Act, 1996

(2) It extends 0 the whole of the: State of Goa. g

. (3) It shall oome into force on such date as the Govemment a
' may, by nouf' catxon in the Ofﬁmal Gazette, appomt. '

" 2. Deﬁnmons.— In this Act, unless the context oﬂlemse
.requxres ~ = ,
E (a) “Comm:ssxon mwns the Goa State Commxsslon for T
Women consututed under secuon 4

»

(b) “Membcr” means a member of the Oommlsslon and -
mcludes the Chalrpetson and the Member Secretary' o

(c) “NatlonalComnussnon forWomen means theNatlonal

. Commission for- Women constituted under section 3 of the o

National Commission for Women Act, 1990 (Cemral Act: 20
. of1990y

@ “official Gazete” means the Official Gazette of e
: 'Govmtmentof Goa; - o
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, (e) “Pason slmll include a firm, company, corpotatlon, : s
©"-assaciation of persons. o1 the Government and its agencm'_ e
. including agencles mcexv:i:g Eid from'the ‘Government;

s (f) ‘Pxescnbed”meansp!escnbedbymlumadeunderﬂus R
~\Act;_'=' C

@ “Pubhcservant”nwmsanypemnasdeﬁnedmsecuoni" -

- chlstmnon Act, 1860 (Cemral Act 21 of 1860)

(0] “State” means the Statc of Goa,

, (1) “State Govemment” means the State Govemment of = . ° -

_ (k) “Women” mcludes female cluldmn andlor adolesoent -
: gxfls. o ;

3. Appllcanonnfotllerlawsnotbarred. Saveasomemse‘
_ptovxded,meprovnsmnsofﬂusActshallbemad(htlon andnot L
in derogation of; any other law for the time being in S
totheextmttheprovxsnonsofﬂneotherlawaremcons:stenthth'. .
ﬂleprovxs\ons of t!us Act. : :

CHAPTERII

The Conmsslon

: 4 Consnmuon ofthe Commmon.— (1) TheStateGo em-;
"~ ment shall; bynotlﬁcauonmt!ne()fficlar"‘”‘ X ite a°
. body known as the “Goéa State CGleSSlOII foernen ',"toi RS
. exercise the powers confemd on and to perform the functmns
‘assxgnedtoxt.nndettfus Act.

(2) The Commlss:on shall consmt of =~

(a) aClwxpctson whoshaﬂbeanemmen(woman_
~compiitted to the cause of women, tobenommated theStatc o
ﬁ Govemment. R B - '
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ﬁuvﬁédmat,befoiendmmmngmechalmpn theState
' Govemment shall consult women s org:m:satxons thhm the :
State of Goa, ; : N .

(b) not more- than six mn-ofﬁclal membels, prefembly -

women, .10 be nominated by the State Government from

- amongst persons of ability, integrity and standing who have

served the cause of women or have sufficient knowledge and

experiencein laworleguslauon trade uniionism, management
of an industry or organisation committed to mcmsmg the
_ employment. potential of - women, women’s voluntary
7 -orgamsatlons (including women actmsls) admuustmtnon ,
economic development; healih, education or social welfare, ;
_ provnded that, at least one member shall be from amongst.
» persons belongmg to the Scheduled Castes or Scheduled
Tribes or Other Backward Classes .

. © any ‘woman member elected by the Goa Legnslanve
- Assembly, from amongst its members, :

) a Manber—Secmtary o be nommated by the State
' 'Govemmentwho shall be an officer of the Civil Service of the -
State with appropriate experience, not below the rank of Joint :
SecretarymmeGovcmmmt. Ghes T

-5, Term of office and condmons of service of Chalrperson '
 and members— (1) The Chalrperson and every non-official

member shall hold office for a period of three years provided that-
the member specified at clanse (c) of sub-section (2) of section4

shallceasewholdofﬁceassoonassheceaswtobeamanberof.

- theState Legxslatxve Assembly.

. (2) The Chairperson or a non-official member may, at any
time, by wntmg under her hand and addressed to the State
Government, resign from the office of the Chanperson or the
.ofﬁceofﬂlemember asthecasemaybe.

(3) Notw:ﬂtslandmg anythmg contamed in sub-mcuon 1, -
the State Government may removcaperson from ﬂleofﬁceof lhe
Chmrpersm or member if that petson-— i ' '

(a) becom&s an undxscharged msolvent, or:
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(b) s cgnv;ctedandsentencedto unpnsomnent for an B
__;:offencewhlch mﬂteopunonoftheSiateGovmmmtmvolved .

‘moralmrplmdeor L

(c) becomwofunsmmdnundandsmndssodeclamdbya ;

o (d) mms&-baetm'beeomesmcapdb!eofactmg, _,
(e) ls,wuhoutob;mmnglmveofabsenceﬁommeCommls-

N  sion, absentﬁom threeconsecuuvemeenngs of ﬂleCommls— -

(f) in the opmlon of the State Govemment, has 50 abused o

the position of the’ Chmrpason or member, as to. rendcr that
: ‘_person s continuance in office dehmmental to the pubhc inter-

est or is otherwise urfit’ o;_unsmtable to continue as such

' -Chmrpetsonormember '

e

- vandedthat,nopctsonshallberemovedunderﬂussub---:
~ section unless that person has been givena msonable oppor- o

.. tunity ofbemg heard in the matter

(4) A vamncy caused under sub-wcuon‘(Z) or (3) orin any

other maniner, ‘shall be filled in within 30 days by a fresh

nomination by the State Governmentand the person sonominated

shall hold office for the remainder-of the term of office of the . S

§ perscmmwhosevamncysuchpetsonhasbeennommated.

vaxdedﬂnat,lfﬂnevacmcyofamemberomerthan‘thatofthe

rChalrpersonoccmsmthmﬂneemonmsprecwdmgthedateon. ) N

which the term of ofﬁce of the member expm the vacancy shall
not be ﬁlled in. -

(5) 'l‘hehonoratmm,lfany,andallowanoes payableto andthe

_othertermsandcondwonsofholdmgmeoﬂiceofmem;mon -

andmemembcxsshallbcsuchasmaybepmscnbed. 7

. 6. Ofﬁce:s and other employeos of tlle Commmlon. - |
The State Govemment shall pmvndc the Commlssxon w:th such -

office:sandemployees.asmmeopmmnof the Siathovemmcnt : .'
o maybenecessaryfmtheeﬁicnentperfmmnceofthefunctlonsofa,

: ﬂxeCommlssronmlderﬂusAa.



_5..‘

(2) 'l‘hesalanw and alowanc&s payable fo, andothe:tetmsand )
cmulmonsof servnceofﬂxeofﬁcasandoﬂlermployees ', )
forthcpurposeoftheConumssnonshaﬂbeas maybepmscnbod. '

7. Salanasandotherallowaneestobepaldoutofgrams.- o

The honomum and allowances payable to the Chairpersonand .
S membetsaswellastheadmuusuatweexpwsesmcludmgsala- L
 ries, allowances and pensions payable to the officers and other. -
: employewmfenedtomsechon(ishallbepmdoutofthegramsj\ ‘
refefred tomsecuon 17. C , '

8. Vacancns, etc, not to mval:date the pmceedmgs of the

‘Commission.— No act or proceeding of the Commission shallbe

questioned or shall be invalid on the ground merely of the
existence of. any vacancy in, or defect i mn the nomination of a
personacting as the Chalrperson ora member or any mgulanty‘
_inthe procedure of the Commission, mpl_udmgm issuing ofnouce ,
of holding a meeting, not affecting merits of the matter‘ :

_ 9. Comlmtteos of the Commission.~ (1) TheCommxssmn i

_ ~mayappomtsuchcomnultmasmaybenec&ssaryl‘ortheefﬁcwnt
-performance, exercise and dlscharge of its functions, powers and
dutiesandalsofor dealing with such special msuesasmybetaken ’
‘upbytheCommlsswnﬁomt:metotlme ) vy

(2) The Commxssnon shall have the power to appomt one or

. more persons, as it maythmkﬁt,on any Committee appemted -

-under sub-section (1), and such person or persons, who are not - -
members of the Comm:ssnon shall have the right to attend the

- meetings of the committee and take pait m the proceedmgs but
. shall not have the nght to vote. '

_ (3) The person S0 appomted shall be cntltled to receive such ’
- allowancm towards expenses for attending the meetmg or any.
oﬁlertask oftheCommlm asmaybcprescnbed

(4) The Commlssnon may umte any representauve of the

National Commnss:on for Women to-any of its meenngs, ormay -

 associate with itself, in such manner and for such. purposes as it
fmaydeemnecessary anyperson whose assistance oradvice itmay

' needmcomplymgw:thanyoftheprov:s:onsofthlsActorm e

: carrymg out its funcuons under this Act, anda person S0 mvxtcd
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©er assocmted, shall have tlle nght to take part in‘the. dxscussmns

- of ‘the Commlssnon ‘relevant .to the ‘purpose for which such
representative or person has been mvnted or assoclated but shall

"nothavethenghttovo&e . s o
“10. Pmceduretoberegulated hythe CO!IIIIIISSIOII. (l) The
_Comrluss:on or aCommlttee thereofshall meet at least onea

. monthandasand whenneeessarymdshall meetatsuch nmeand
place,as theChzurperson may deem ft. : :

, (2) The Commrssnon sllall regulate xts own procedure and lhe o
pmceduie of the Commrttees thereof

- (3) All orders and dccrsrons of the Commlsslon shall be '
authentlcated by the Member Secretary m tlns bchalf L

CHAPTEUII

Functlons and Powers of the Commlssmn

_ ll. 'Functlonsof Co‘mmmun. (1) I'I_'\he Commlss:on sllall
._perform alloranyofthefollowmg

(a) mvestlgate examme aml recommend course of acuon .

“on all mattersrelating to the prov:s:ons for women under the
-~ Constitution and other laws :

. (b) present to the St’ate Govemment annually and at such .
other times, as the Commiission may deem ﬁt,peports aboutthe '
ST ﬁmcllonmg of the Commission; - o

o (c) make in such reports recommendatfbns forihe effecuve
- implemeniation of the provisions’ of law. for nnprovrng\the
» ,eondmousofwomen ithe State; vl i

(d) revnew, from time to ume, the enstmg provnsnons ofthe

-~ Constitution and other laws affecting women and recommend

--amendments:thereto 50 as to suggest-remedial- legislative

' nmsmes tomeet any lacunae, madequacnes, or shortcommgs

(e) take up cases of vmlauons of lhe pmvxsnons of lhe L

, vConshtunonandofotherlawsrelaungtowomcn thhlheState '
K Govemment. orappropnateaummtles, . Ny
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the State

-T—

(f). entertam cmnplamlsandtakesuo molu notwe ofmatters -

xelatmg to- - o r R e

ROE .depnvauon'r n of women ’snghts, ' v. . e |

T @) non-lmplementauon of laws enacted to pmvxde pro- .

tection to women and alsoto achleve the objecnve ot'
equallty and development,

(i) ‘non-eomphance of polxcy dec:sxons, gmdelmee or

_instructions almedat mitigating hardshipsandensur-

- vmgwelfareandpmv:dmgreheftowomen,andtomke‘
. uptheissuesarising outof suchmatters with the State
thovemmentorappmpnate authonnes, i '_ -

(g) rcnder gmdance and advice to needy women in msntut-

- ing proceedings in any judicial forum or tribunal for violation . . '
_of C““s““lm“al provisions or any other la\Vs relanng to

women, )

(h) call for spec:al stndxes or mvesngauon mto speclﬁc »

-problemsorsnmauonsansmgoutofdlscnmmanonandatmcx- s
ties committed against women and identify the constraints so
'as to recommend slrategles for theu' pemoval :

(1) undertake promohonal and educatlonal research soas to

' 'suggectwaysof— i

(1) ensnrmg due repxesemauon to women inall spheres, -

(u) 1dentxfymg factors responsxble for nnpedmg lbeu-j

advancement suchas,lackofaccesstoeduwnonand‘ o

» . basic semces, madequate snpport semce, and
(i :-developmg technologies for reducmg drudgery and E
) hailth hazards aswell as: fori mcxeasmg thelr efﬁ-

(1) partlcxpate andadvnce onany planmng process toensure

the socio-economic. development of women, L

& evaluate the progress of the development of women mj '

\ *



—-8-—"" A

o Tnspect: dnmnse tobe inispecied a jail, remandhome :
- women’s institutions or other places of custody where; women:’-”“=
are kept as. prisoners or otherwise with or without prior

: mumauontotheanﬂlonhwandtakeupwuhtheconcemod‘ o

- authorities such matter_s for _remedlal aouon as found nooos- ’

_- (m) attendandwuhthepennissxon oftheconcemedCourt
B orlokAdalathaveanghtofandlenccbeforesuchCourtorLok

Adilatin any case of.any question mvolvmg the protection of |

- rights of Womien mcludmg ‘in-camera trials by any Court
w1ﬂnn lhe Scate o :

(n) fund htxgatlon and ‘assist in fihng pohce oomplamts |

L ‘mvolvmg issues affecting a larger body of women or the

mterpretauon ofa "any provision of thé Constitution arany other:

: lawaffecungwomen,andfeomnmendtomeStamGovemmcnt e

' B every six months, repons relatrng to'such: matter

&

(o) tnake penodxcal reports to the State Government in any g

matterpemlnmgtowommand,mparncularvm'usdxfﬁcnl. e '

B tles under whlch women tonl

(p) co-operate mth and assist and seek co-operauon and .
assistance of the National Commission for Women and other
Connmsszons for Women set up by dxfferent State Govem—
ments and also the Commission for Schedyled Castw and*
g Schednled Tnbes and the Mmontles Commlssnon Lo :

(Q) ftame Sohemes for. the consndetat:on of the State :
' any‘jother appropnate aud\onty for more |

formoreeffectxveunplemnwnon of lawsrelanngtopayment .
,of maintenance to desericd women; payment of minimum
‘ 'wages ensmmgequayforequalwork housmgandshelter c
- for women; prevention of 'violence, physical,"mental, emo- -
. tional, sexual, at home, at work and all places; prevention of - -

mplementation of this Act and in particular, frame .

f illegal trafficking in women; improvement of the health andj ce

ensnnng safety as well as legal ald for womcn, g

(r) anyother mattér which’ may betefeued toit by the State" )
Govemment or by the Natmnal COmmlSSIOI’l for Women o
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1 {2) The Comm;ssxon shall wlulc mvestrgaung any mattcr '

. referredtoinciauss(a) orsub-claiise ) and (iiyof clase ([ ofsub<
. section (1), have all thé powers of a Civil Court trymg a sult, m"‘i-

' "mpectot mefollowmgmatters namely-— R

(a) summonmganden orcmgtheauendanceofanyperson,

' mcludmg a-public’servant from any pwt m th“ eounUy :md*:";? ‘

‘ examrmng hnm/her on oath,

s ;\ ""'/" y

, (b) reqmnng the dxsoovery and producuon of any docu-
ment e L .

Feiter, AT

(c) recemng evndence on afﬁdavrts

) reqmsmonmg any public record or eopy thereof ﬁ‘om n
any. Court orpubhc office; ~ .

© lssumg commlsslons for the exmnmaﬁon ot‘ wrmesses : ,::.“ V
and documents and R . :

(f) any other matter wmch may bc prescnbed. _’ o

(3) Any proceedings before the Commxssxon shall be deemed =
' vto be a judicial proceedings within the meaning of sections 193

. and 228 of the Indian Penal Code; 1860-(45 of 1860) and the
-ConumssronshallbedeemedtobeaCourtformepurposeof? .

- scetion 195of the Code of Criminal Procedure, 1973 Qof 1974).

(4) (a) On any mvestlgauon mentloned in clause (a) or sub-q' o

. clause (i) and (ii) of ¢lause (f) of sub-section (1) being com pleted ,
. theCommission may instituie legal proceedings orprosecutionin -
the matterandonbemg satisfied that it is necessary, in its oplmon .

. agpomt a counse! or specral prosecutor to do 0.

) The appropnate aumonty, as the case may be shall .
communicate in writing to the Commission, from time to time,

the progress of any such legal proceedxng or pmseculxon ﬁled«
on the recommendauon of the Commlssron '

(5) The appropnate authority, shall not recommend for- y

 withdrawal of any such case or proceedings instituted under sab- B

_section (4) wuhout the pnot consultatron in wntmg, wuh the o
' Commlssmn g
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12 GovernmenttoconsnltCommmon.—‘I‘heStateGovem— R
ment shall consult the Commmlon on all major pollcy matters: o
affectmgwomen. :"';' T ST

13 Pdwer ofthe Commssnon to utilize the services of ;‘ 4
- - certaim ol’ﬁcers and investigating agencies for conductmg

mthlgatxon - (1) The Commission may, for the pmpose of = :

‘ conducnngmvesnganons nnder ﬂus Act, uuhze the semm of =

(a) any officer of mvestxgatmg agency of the State or the : o

Central Government: thh the concurrence of ahat Govem- y
ment;.or - . i et e T

: (b) any;bthérpersbn.‘ S
(2) Forﬂlepmposeot‘conducungan mvestnganon anyofﬁcer e

or agency referred to in clause (a) of sub-sectxon (l) may, subjeet o
to the dnrectlon and comml of the Comm:ssxon — :

(a) summon and enforee lhe attendance of any person and R
- examine hun/her ) :

(b) reqmre the dxscovery and producnon of any document, . S

, (Cj' requlsmon any pubhcrecord dr copy thercoffrom any
(3) Such ofﬁcer or agency or person shall xnvesugate mto the _»:; e

matterasduectedby theCommnssnonandsubmntareportthereon -

within ﬂletlme as may be specxﬁed by the Commnssnon

(4) The Comxmssxon shall sausfy ltself about (he oorrectness; ,
" of the facts stated and the cmclusnons, if any; arrived at in the'
mvesugauon report snbmxtted toit under sub-sechon (3) and for

ﬂuspmposetheCommlssxon maymake such mqmrymcludmg" o

the examination’ of the pemon ‘or persons who conductcd or{jf,l;j«-i
: assmedmihemvestxganon asrtthmksﬂt. - o
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14 Statement made by persons to. Connmlssmn.- No-
statementmadcbyapelsonmthecomseof ngmgevndemebefom" PO
~ the Commission or an officer or agency, referred to in clause @

" or the person appointed under clause (b)ofsub—sectlon (l) of '
section 13, shall subject him/her o, orbeusedagmnsthun[herm .
.any civil and/or criminal. proceeding except a prosecutum for T
giving false ev:dence by such statement. : S

‘ Prowded ﬂlamlestatement is made in reply toaqoestxon whlch o
is required by the Commission or such officeror agencyorsuch ..
- person to be answered and i is relevant to. the sobject matter under, st
mvesugatlon " S o g

lS. Reglstratlon of reglstered voluntary orgamsatlons and B
seekmg their assnstance. (1) Any registered voluntary.
organisation for women wnthm the State may seek registration _

' w:ﬂlmeConnmssnonfonhepmposeof thisAct. TheCommission = »
may after satlsfymg jiself in the manner deemed: fit by ‘the’ o
Commission-abouat the value and role of such orgamsauon inthe
-society, includé the name of such orgamsanon in its reglster as
may be prescnbed .

(2} The Commlssxon may ! mamtam a regxster of reglstered c
voluntaryorgamsauonswuhm ﬂleStateandparncularlywomen S
organisations whose assistance it may seek in the dnscharge of its
funcl:lons : . - '

(3) A hstof such orgamsatlons reglstered thh theCommxssxon h
shall be made available to any Court or authonty or, On request, o
to the members of the genera} pubhc o

(4) Iffor any reasons, to'be recorded in wntmg, the Comm:s-' T
. sion deems it fit t cancel the name of any orgamsatxon fromits™
* register, it may do so, after giving such orgamsatmn a reasonable
opponumty ot' being hwrd. '

(5) The decxsnon ot‘ the Commxss:on about such cancellanon ‘ ; L
shall b ﬁnal o '

: 16 Pmsecumon of act done i good fmth = No prosecuuon" HEt
i - or other legal pmceedmgs shall tie against any member of the - ‘
j Oommlssxon orany ofﬁcerorother employee of the: Comrmssnon- .
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orany person actmg undet directions, cnhcr of the Statc Govcm .

ment or the Commission, in respect of anything which is ini’ good" o

fanhdoneormtendedtobcdonempmsuanccofthstctorany' ;
nﬂesorordcmmademcreunder

cmurmx v
Fmance. Audit and Awounts

. 17 Gran(sby State Government.— (l) Thc Statc Govem— :
ment shall, after due appropnatmn made by the State Legistature.

‘ by law in this behalf, paytomcCommlssmnbywayofgmmsﬁom .

the Consolidated Fund of the State, such sums of money as the

StateGovenunentmaythmkﬁtforbemg unhsed forthepurpose R
- ofthstct. e ,

(2) The Comtmsston‘may mcm' such cxpcndmxre asit thmks N
fitfor performing the functions under this Act, and sach sums of S
-money shall be treated as expendtture payable out of the gmms .
mferrcd to m sub-sectlon M. : ‘

o Accountsand.Audit.e(l)Ttho,njmissionshaﬂmaintain
_propcraccountsandoﬂierrelévnnt_recoi-dsand,prcparcan annual -

statement of accounts in such form as may be prescribed by the 5 L
State Govemment in consultatlon ‘wnth the Director of Accounts EE

' o the State.

(2) The annual accounts of the Commlssxon shall be audlted -

bythe Dlrector of Accounts of the State at suchinterval as may be - B

 prescribed by him and any expcndlture incurred in conncctlon' .
. with such audit shall be bomne by thc Commmxon to the Du'ects)r '
~ of Accounts ofthe State L "

(3) Thc Du‘ector of Accoums of the S!ate or any pcrson‘
appointed by him in connection with the audlt of the accounts of -

-  the Commission ander this Act, shall have the same rights and -

privileges and the anﬂlonty in connection with such aiidit of the -
. Government accounts and, in particular, shall have the rightto
demand the pmductxon of books, accounts, connected vouchers
- and other documeats and. papess and o mspect any ¢ of thc ofﬁces‘
~,oftthomm:ssmn Y

\‘_.‘
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(4) The aqoounts of . the Commlssmkw cemﬁed by the ,
Director of Ac ‘tsofﬂxeStateoranyoﬂlerpamndtdy o
: appomtedorauthonsedby him in this behalf, together withi the™

aydit ‘réport Ot shall be forwarded ann the ‘State -

19. Annnal Report.-The COmamssnon shall prep: _
fommdatsuchumeofmh fmanacmlywasmajlie. I T
its annnalreport,gwmgafullaccommfus activities: dunng the -
Pprevious ﬁmmcxal y&rand forward acopyﬂuereof(o the State o

- Govemmcnt.

© 20, Accounts ald other reporls and’ aud:t report tobe Iaul '
before State Legislature.~ The StateGovernment shallcause the *

- annual report and all the reports unider clauses (b), (n) and (0)of

sub-section (1) of section 11 together with the memorandiim of
‘action taken or pmposed to be taken on the recommendations
contained therein, in so far as they relate to the State Government
andthereasons for the non-acceptance, Kmy,ofsuchrecommen— -
datx(ms,andtheaudxtrepo:ttobelaxdassoonasmaybeaftcrthe .
reports are recelved. before the. State Leglslature e

T cnmv ‘
‘ : Mlsoellaneous »

21 TheChaxrperson,members,etc.tobepubhcservants. :
~ The Chairperson, members, ofﬁcers -and other employees of the

Commission shall be deemed to be public servants within the .
_ meamngof sechonZl of theIndmnPenal Code, 1860 (45 of 1360).

22 Power to make rules.- The State Govemment may, by

nonﬁcanon in the Official Gazette and subject to the conditionof -~ .

~ previous publication, make rules for carrying out the provisions -

. of this Act. Such rules'may provxde for chargmg of fees for any-

-of the puxpom of this Act.

- 23 Power to remove dufﬁculty.— If any difficulty arises in
© giving. effect to any of the prowsmns of this Act, the State -

Government may, by order publisbed in the Official Gazefte,

make provisions, not inconsistent with the provisions.of this Act,
~ -as appears to it to be necessary or expedncm for removmg the
: dxfﬁculty ‘ . .

_ . Provxded that no such order shall be madc nfter the exp:ry of -
’ apcnodof ttueeywrsfrom thedateof commcncementof thns Act.
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Statement oi Objects and Reasons

Thewomen populanon mGoa:sappmxnmatelyS 75 059 out, :

of which half of the women population is illiterate, Many women

- areof workmg class in Government Offices/public sectors as well
as in private sectors, They are being exploited by their officers
and private employers. In most of the. villages, social conditions -
of women is deplorable and no authority isinaposition toregulate -
as therelsnosmtableleglslatmn to that effect. This will therefore -

regulate the improvement of social condition of women commu-
nity in Goa so as to ensure in helping to uplift, develop and also

to. look after the welfare and promotmg the mterest of women ,

Oommumty
Tlus Bill seeks to achleve the above objects

. Fmancnal Memorandum

 and allowances for the staff of the Commission, including trans-
. port -and aocommodatlon for the ofﬁcers of the Comm:ss:on

Memorandum Regarding Delegated Legts!ation

 Sub-Clanse (3) of clause 1 of the Bill empowers the Govern-
ment to bring the Act into force on such date as the Govemment_" -

g may by nouﬁcanon in the Ofﬁcxal Gazettc appomt

Clause 22 of the Bill also empowers the Government to make i
-rules for the purpose of carrying into effect the provnsxons of thxs i

Act, by nofification in the Official Gazette
- This detegaled leggslauon is of normal character. .

-panap . . :CHANDRAKANT CHODANKAR

| 25th March 1996 RN lvﬁnister_fors(xidWelfm.é'
© Assembly Hall, " ASHOK B.ULMAN -
- 27th M__anch; 196 Secxetarytothe chlslauve "

Assembly of Goa

* Under the Bﬁi the expendnmre of appmnmately Rs. 10.00 ‘
hkhsperannumwﬂlberequuedonawountefpaymentofsalanes C



‘Qf. ’ _15_ ) g
Govemor's tecommcndatxon tmder Amé“lé 207 of- the ’
Consmuuon o -

. In putsuance of Artlg:le 207 of the Constltutxon the Governor '
ofGoahasreomnmendedtoLeglslauve Assembly of Goa, the

munducuonandcons:defallmofﬂleGoaStateCommlssmfor o

Women Bnll 1996



